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.1, MJ.Mmirathnam

'4. Smt B JRuthamma ‘ -~ Applicant

8,P.Circle, Hyderabad, .. Respondents,

Cowmsel for the Applicants ee Mr.,S.Ramakris

. Counsel for the Respondents ee RX . N.,R.Devraj
CORAM :

&

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No. 772/96 , Date of Order :

BETWEEN :

2, M.,Venugoepal

3, N.Malyadri

AND

1, The Chairman, Telecom Commission,
Sanchar Bhavap, New Delhi,

2. The Chief Genmeral Manager, Telecom,

HON'BLE SHRI R.RANGARAJAN ; MEMBER (ADMN,)

X As per Hon'ble Shri R.Rangarajan, Member (Adma, )

18,2.98
hna Rao
i
|
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Mr.S.Ramakrishna Rao, learned counsel for the gpplicants

and Mr,N.R.Devraj, learmed stand ing counsel for the

respondents,

2, There are four applicants in this OA, The firs

applicant was appointed as Postal Assistant in the Pos

t

tal

Department on 26,6,78, the second applicant was appoipted

as Postal Assistant in the Postal Department on 19.,8,B0,

the third applicant joined as Junier Acceuntant in the

Postal Department w,e.f, 13,10.,82 and the last applicant

joired as Postal Assistapt on 25,1,72, All the applicants
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had qualified in the JAOs examination in the year 1990, 1988,

1983 and 1990 respectively,
Accounts Officers and were posted teo work at the effi
Director of Accounts (Pestal) Hyderabad w.,e,f, 14.2,9

17.9,91 and 2, 3,87 respectively,

3. The Department of Telecom on bifurcation facéd
&ccute §hortage ef Junior Accounts Officers for maint
the revenue records of the Telecommunicatfions Depart
Hence the applicants herein were taken on deputation
Postal wing to Telecom wing since 1991 and they were
the duties of JAOC in the Telecom Depé rtment from the
It is seen from the letter of Depgrtment of Telecbm <)
No,18-7/89-SEA, dated 4.6.91 all these four applicant
taken on deputation aé JEO in the Department of Telec
is made clear in para-3 of the letter that their post
JAQ en the Telecémmunication side is purely temporary
deputation basis and they will not have any claim of

in the parent cadre in respect of the services render
them in Telecom ner they will have any right for pe
absorptien in Telecom Directorate, The deputatién pe
the applicants was further extended due te the .sriorta

staff in JAO caldre in the Telecom Department, Howeve

positien in the Telecom Department had improved and b

They were promoted as Ju

ior
de of the

!, 8.2.91‘
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enwards,
aring

were

ried of
ge of
' now the

mcause of

that there were enough employees available in the Telfcom

Department to be prometed to the cadre of JAD replaci

applicants in this OA ard repatriating them to the Po

Department, Hence the impugned repatriation order No

FC-1/18-1I, dated 19.6,96 (A-1) was issued repatriati

applicants herein who are on deputation on Telecom De

to the parent cadre namely Pestal Department,

ng the
stal

L. TAC/
ng the

bartment
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4, This OA is filed.t;.o set aside the impugned orxder
Na, TAC/FC-1/18~1I, Gated 19,6,96 (A-1) of R-2 proposing
to repatriate the ap;-)licants from Telecom Department to

Pestal Department, daly declaring the action of the R¢spondent

No,2 as arbitrary, wunwarrented, frivolous and illegal anmd for
a consequential direction to the respondents to albsor the
applicants in Telecom Department as they have acquire the
required knowledge and experience during the last 4 ygars,
. with all coﬁSequential benefits,

Se The grounds taken by the applicants for resisting the

repatriation emer are that

(1) The decision of DOT was arbitrary, #iolative and
as the applicants had qualified in the examinatdon
for the post of JAO,

(2) The respondents continued them on deputatileon beyond
ngrmal tenure of deputation on- the understand ing
-t _p‘r '
¢f subsegyent absorptien,

(3) A senior official had in a formal meeting |[decided
to consider the absorption amd the respondents
could not subsequently go back en their decision,

(4) Repatriation of the applicants adter thei#‘ having
qualified irn the examination would amount|te
lowering of the status of the applicants,

6. A batch of OAs were filed in the Principal Berch of this
Tribunal, That batch namely OA,2465/95 along with the batch(aye,
%dispased of en 8,4,97, There alse the JAOS in the Postal )
Department deputed to Telecom side as JAO resisted tieir
repatriation back to postal department when such a mpve was
initiated, They filed the batch OA as referml to aboye which

was decided by the Principal Bench, The Principal Bénch had
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held that "the deputationists have no veStéd right to
_centinuc in the deputétion pests and when they are repTatr'iated
they have to take the original place according to the [senjiority
in the cadrré to which they beleng in the parent department\figd, -
‘therefore, their ground on which the repatriation orders were
challenged were found to be unacceptable", Hence that OA was

dismissed and the applicants’ order for repatriation wds upheld,

7. The present OA is also for an identical reason{ The
applicants here also were taken as deputatiahﬂsts as JAO in the
Telecom Department and new they are repatriated back to the
Postal ’Departmeh£ as per the ir@ugned erder, Bn‘/}\easens Btated
by the Principal Bench in the judgement in the Batch QAs will
held good ecqually fer the applicants in this OA for djismissing

the prayer in this OA,

8, Hence we find no reason to allew this OA and hence

the OA is dismissed and the impugned order is upheld,| Neo

J\/\L_ﬁ
( R.RANGARAJAN )

costs,

Menber (dmn, )
- Dated : 18th February, 1998 ,
i
( Dictated in Open Ceurt ) NW
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Copy to:

. One copy to D.R(A),CAT,Hydarabéd;

" Gna duplicate COPY.

25

The Ch&irman, Telecom Commission,
Sanchar Bhavan, New Delhi.

The Chief Gensral Manager, Telecom,
A.P.Circle, Hyderabad,

One copy to Nr.S.Ramakréshna Rao, Advocata;CAT,deera

Gne copy to Mr.N.R.Devraj,Sr.CG5C,CAT,Hyderabad.
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